
NATIONAL COMPANY LAW TRIBUNAL 

COURT ROOM NO. 1, 

MUMBAI BENCH 

Item No. 11 

 

IA 778/2024 IN C.P. (IB)/4659(MB)2019 

 

CORAM: 

SH. PRABHAT KUMAR  JUSTICE V.G. BISHT (Retd.) 

HON’BLE MEMBER (TECHNICAL)           HON’BLE MEMBER (JUDICIAL) 

ORDER SHEET OF THE HEARING ON 29.02.2024 

 

NAME OF THE PARTIES: SHAWN ADVERTISING  

   VS  

 NIKITA JEWELLERS PVT LTD 
 

Section Sec 9 & 12A of the Insolvency and Bankruptcy Code, 2016 

 

ORDER 

  

Yash Dhruva i/b MDP & Partners for Respondent/Corporate Debtor 

IA 778/2024 

The Ld. Counsel for the IRP informs that the CoC has still not been constituted and 

the debt has been settled. Accordingly, this Application and prescribed form has 

been filed for withdrawing the CIRP initiated in the case of Corporate Debtor. The 

Application is allowed. The Corporate Debtor is taken out of the CIRP. The IRP is 

directed to return the control and management of the Corporate Debtor to the 

Suspended Board along with record in his possession. The Suspended Board shall 

settle the fees of the IRP, as  is agreed between the Creditor and IRP. Accordingly, 

IA 778/2024 is allowed and disposed of.  

The CP is dismissed as withdrawn. 

        -sd-       -sd- 
PRABHAT KUMAR                     JUSTICE V.G. BISHT  

MEMBER (TECHNICAL)                     MEMBER (JUDICIAL) 

Rehan Shaikh 

  


